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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 65 OF 2021
IN THE MATTER OF:

News Item Published In The Times Of India Dated 28.02.2021 Titled Delhi : Man
Charred To Death As Illegal Factory Catches Fire

COMPLIANCE REPORT ON BEHALF OF RESPONDENT NO. 1 AND 2
IN RESPECT OF ORDER DATED 13.12.2024

Most Respectfully Showeth:

1. That this Hon’ble Tribunal vide its order dated 13.12.2024 was pleased to

direct in the captioned matter was pleased to pass the following directions:-

“3. Learned Counsel for respondents nos. 1 and 2 has
informed that respondents nos. 10 and 11 were their sub-
lessees and has also pointed out that the permanent address
of these respondents as reflected on page 81 as under:

“Permanent Address: A-175, S.K.-1 Sector-93,
Gautam Budh Nagar, Noida, Phase-11, Ghaziabad,
Uttar Pradesh-201301, India”

4. Hence, we direct issuance of notice on respondent nos. 10
and 11 on the aforesaid permanent address.

5. Learned Counsel for respondent nos. 1 and 2 has
submitted that additionally these respondents will also send
the communication to respondent nos. 10 and 11 informing
about the pendency of this matter and supply a copy of the
original application and copy of the proceedings of the
Tribunal.”
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2. That in compliance of the aforesaid directions, the counsel for the

Respondent Nos. 1 and 2 duly sent communication to the Respondent No.10

and Respondent No.11 vide speed post, informing about the pendency of

this matter. The said communication also contained enclosed, the following

documents:-

a) Record of Proceedings in O.A. No.65 of 2021

b)  Memo of Parties (as per Order dated 31.05.2024) in OA No.65 of
2021

C) Report of Committee constituted by the Hon’ble Tribunal vide Order
dated 02.03.2021 filed by DPCC on 24.08.2021

d) Reply on behalf of Respondent Nos.1 and 2 in terms of Order
dated 21.05.2024 of the Hon'ble Tribunal

e) Status Report on behalf of DPCC in compliance of Order dated

21.05.2024 in OA No.65 of 2021 filed on 05.09.2024

Copy of Envelope along with the Cover Letter Containing Notice to Respondent

No. 10 is annexed herewith as Annexure — 1.

Copy of Envelope along with the Cover Letter Containing Notice to Respondent

No. 11 i1s annexed herewith as Annexure — 2.

3. That the status of the speed post to Respondent Nos, 10 and 11 is as follows:

Name of Respondent Status of Service

Respondent No. 10 Retuned with remarks

Respondent No. 11 Retuned with remarks
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Copy of the tracking report is annexed herewith as Annexure — 3

New Delhi
Date 08.04.2025

Respondent Nos. 1 and 2
Through

Ashish Aggarwal and Tanya Aggarwal
Advocates

Intellect Law Partners

1, Link Road, Jangpura Extension,

New Delhi — 110014

ashish@intellectlp.com | ilp@intellectlp.com
Tel: 011 — 43103333


mailto:ashish@intellectlp.com
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Mr. Sanjay Prasad

A-175, Sk raula  Budh
Nagar , haziabad, Uttar
Prade h- n

ANNEXURE - 1
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16.01.2023
To,

1. Mr. Sanjay Prasad
A-175,S.K.-1 Sector-93, Gautam Budh
Nagar, Noida, Phase-1I, Ghaziabad, Uttar
Pradesh-201301, India

S

Mr. Heera Lal Raheja S/D?7W/
Through Paraws Ram Raheja

K-6, Second Floor, Pratap Nagar, 10,
State Bank of India, Sadar Bazar,
Deihi - 110006

Sub: Compliance of Order dated 13.12.2024 passed by the Hon’ble
National Green Tribunal in O.A. No. 65 of 2021

Sir,

ls The Hon’ble National Green Tribunal vide Order dated 19.12.2024 in
O.A. No. 65 of 2021 titled “News Item published in the Tiines of
India dated 28.02.2021 titled Delhi: Man charred to death as illegal
factory catches fire” was pleased to pass the following directions:-

“3. Learned Counsel for respondents nos. | and 2 has
informed that respondents nos. 10 and 11 were their sub-
lessees and has also pointed out that the permanent

address of these respondents as reflected on page 81 as
under: ‘

“Permanent Address: A-175, S.K.-1 Sector-93,
Gautam Budh Nagar, Noida, Phase-Il,
Ghaziabad, Uttar Pradesh-201301, India”

4. Hence, we direct issuance of notice on respcndent
nos. 10 and 11 on the aforesaid permanent address.

+91-11- 43103333 ' !nte(lectlp.com
1 Link Road, Jangpura Extension, New Delhi - 110 014 ashish@intellectlp.com
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5. Learned Counsel for respondent nos. 1 and 2 has
submitted that additionally these respondents will also
send the communication to respondent nos. 10 and 11
informing about the pendency of this matter and supply a
copy of the original application and copy of the
proceedings of the Tribunal.”

2. In compliance of the aforesaid directions, you the Addressee No.!
(Respondent No.10) and you the Addressee No.2 (Respondent
No.11), may kindly treat this communication as service, inforiming
about the pendency of this matter. Please also find enclosed the
following:

a)  Record of Proceedings in O.A. No.65 of 2021

b)  Memo of Parties (as per Order dated 31.05.2024) in OA No.65
of 2021

c) Report of Committee constituted by the Hon’ble Tribunal vide
Order dated 02.03.2021 filed by DPCC on 24.08.2021

d)  Reply on behalf of Respondent Nos.1 and 2 in terms of Order
dated 21.05.2024 of the Hon'ble Tribunal

€) Status Report on behalf of DPCC in compliance of Order dated
21.05.2024 in OA No.65 of 2021 filed on 05.09.2024

Sincerely,

0%
Tanya Aggarwal
Counsel for Respondent Nos.1 & 2
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Mr. Heera Lal Raheja S/D?7W/

Through Paraws Ram Raheja

K-6, Second Floor, Pratap Nagar, 10,

State Bank of India, Sadar Bazar, e

Delhi - 110006 '
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16.01.2025
To,

l. Mr. Sanjay Prasad
A-175, S.K.-1 Sector-93, Gautam Budh
Nagar, Noida, Phase-11, Ghaziabad, Uttar
Pradesh-201301, India

!‘J

Mr. Heera Lal Raheja S/D?7W/
Through Paraws Ram Raheja

K-6, Second Floor, Pratap Nagar, 10,
State Bank of India, Sadar Bazar,
Delhi - 110006

Sub: Compliance of Order dated 13.12.2024 passed by the Hon’ble
National Green Tribunal in O.A. No. 65 0f 2021

Sir,

. The Hon’ble National Green Tribunal vide Order dated 19.12.2024 in
O.A. No. 65 of 2021 titled “News Item published in the Times of
India dated 28.02.2021 titled Delhi: Man charred to death as illegal
factory catches fire” was pleased to pass the following directions:-

“3. Learned Counsel for respondents nos. 1 and 2 has
informed that respondents nos. 10 and 11 were their sub-
lessees and has also pointed out that the permanent

address of these respondents as reflected on page 81 as
under:

“Permanent Address: 4-175, S.K.-] Sector-93,
Gautam Budh Nagar, Noida, Phase-1l,
Ghaziabad, Uttar Pradesh-201301, India”

4. Hence, 'we direct issuance of notice on respondent
nos. 10 and 11 on the aforesaid permanent address.

(72

+91-11- 43103333 intellectip.com
1 Link Road, Jangpura Extension, New Delhi - 110 014 ashish@inteflectlp.com
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5. Learned Counsel for respondent nos. 1 and 2 has
submitted that additionally these respondents will also
send the communication to respondent nos. 10 and 11
informing about the pendency of this matter and supply a
copy of the original application and copy of the
proceedings of the Tribunal.”

2. In compliance of the aforesaid directions, you the Addressee No.l
(Respondent No.10) and you the Addressee No.2 (Respondent
No.11), may kindly treat this communication as service, informing

about the pendency of this matter. Please also find enclosed the
following:

a)  Record of Proceedings in O.A. No.6S of 2021

b)  Memo of Parties (as per Order dated 31.05.2024) in OA No.65
of 2021

c) Report of Committee constituted by the Hon’ble Tribunal vide
Order dated 02.03.2021 filed by DPCC on 24.08.2021

d)  Reply on behalf of Respondent Nos.l and 2 in terms of Order
dated 21.05.2024 of the Hon'ble Tribunal

e)  Status Report on behalf of DPCC in compliance of Order dated
21.05.2024 in OA No.6S of 2021 filed on 05.09.2024

Sincerely,

Tanya Aggarwal
Counsel for Respondent Nos.1 & 2
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